FIR No.150/2019

;__*\“ e
u/s 376 1IPC
PS: Civil Lines

Statc Vs. Sanjeev Kumar @ Sanju s/o. Ramnaryan

! 27.06.2020

ORDER ON THE BAIL APPLICATION OF APPLICANT/ACCUSED
SANJEEV KUMAR @ SANJU /0. RAMNARYAN.

Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Present:

Ms. Lakshmi Raina, 1d. Counsel for DCW.
Sh. S.S. Prasad, Ld. Counsel for applicant/accused.

Complainant/victim in person.

1.O. W/SI Gurdeep Kaur in person.
Arguments on the bail application heard through Video

Confcrencing.
It is submitted by 1d. counsel for applicant/accused  that

applicant/accused is in JC for more than one year and he has been falsely implicated

in the present case. It is further submitted by Id. Counsel for applicant/accused that

complainant/victim has already been examined and make a request that accused may

kindly be granted interim bail.
Per contra, Id. Addl. PP for the State has vehemently opposed the

bail application of applicant/accused on the ground that there is serious allegations

against the applicant/accused and make a submission that the bail application of

applicant/accused may kindly be dismissed.
Complainant/victim has submitted that she has no objection if

this court granted the bail to the applicant accused. Heard.
Having heard the submission, made by Id. counsel for

applicant/accused as well as the 1d. Addl. PP for the State and after gone through the

contents of the bail application, and without commenting upon the merits of the case,
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A-}lhis court is of the considered view that accused is in JC for more than one year and
there is outbreak of Covid-19 and complainant/victim has also submitted that she has
no objection if this court granted the bail to the applicant/accused.

Keeping in view the facts and circumstances as well judgment
passed by Hon'ble Supreme Court of India in SUO MOTO WRIT PETITION ©
No.1/2002, order/judgment dated 23.03.2020 passed by Hon'ble High Court in Delhi
incase litled as Shobha Gupta & Anr. Vs. Union of India & Ors Writ Petition ©
No0.2945/2020 and vide order dtd. 07.04.2020 of Hon'ble High Court of Delhi,
applicant/accused is admitted to interim bail for a period of 45 days on his furnishing
personal bond in the sum of Rs. 10,000/ to the satisfaction of corcerned Jail Supdt.
The said period of 45 days shall commence from the date of his release from Jail.
Accused shall surrender before the concerned Jail Supdt. on expiry of interim bail
period 1.e. 45 days.

Copy of order be sent to concerned Jail Supdt. forthwith for
compliance.

Application stands disposed of accordingly.
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(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHI.
27.06.2020
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FIR No.29/2020

u/s 376/506 TPC

PS: Civil Line

State Vs, Liyaqat Ali @ Imran s/o. Mohd. Yameen

27.06.2020
ORDER ON THE INTERIM BAIL APPLICATION OF

APPLICANT/ACCUSED LIYAQAT ALI @ IMRAN S/0. MOHD.
YAMEEN.
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Ms. Lakshmi Raina, 1d. Counsel for DCW.

Mohd. Tasleem, Ld. Counsel for applicant/accused.

Complainant/victim in person.

1.0. W/SI Gurdeep Kaur in person who has identifed the
complainant/victim.

Arguments on the bail application heard through Video
Conferencing.

It is submitted by ld. Counsel for applicant/accused that
applicant/accused is in JC w.e.f. 14.02.2020 and he is nothing do with the
alleged offence and wife of applicant/accused is the patient of gallstone and
make a request that interim bail may kindly be granted to the
applicant/accused.

Per Contra, Ld. Addl. PP for the State has vehemently
opposed the interim bail application on the ground that applicant/accused is in
JC for a heinous crime and make a submission that the interim bail application
ol applicant/accused may kindly be dismissed. Heard.

Complainant has opposed the bail application of

applicant/accused.

Scanned with CamScanner



Scanned with CamScanner



